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THE ADMIN ISTRATORS GENERAL (AMENDMENT)
: ACT 1983

- No. 18 OF.1_983'

| [26th August, 1983.]
~An Act further to amend the Administrators-General Act 1963.

E ‘B it enacted by’ Parhamem in the Thlrty fourth Year of ‘the Repubhc
of India as follows: — -

1, This Act may be called the Admmlstrators General (Amendment)' ‘

Act, 1983

2, In section 9 sectlon 10 sectlon 29 and sect1on 36 of the- Admlms-

e trators Genera] Act 1963 (heremafter referred to as the principal Act),
'for the words “ﬁfteen thousarid” wherever they occur,  the words’ kf‘ﬁfty :

thousand’ shall be substltuted

3. In sectmn 62 of the prme1pal ‘Act, aEter sub~sectlon (2) the follow- :

mg sub- sectlon shall be 1nserted name]v —

(3) Every rule made by the State Government under th1s Act

shall be laid, as soon ‘as may be aiter it is made, - before the State
Legislature.”. '

4. In"section 63 of the prmmpal Act, for the words “in two sudcessive
and if, before the expiry of the session in wh1ch it is so Jaid

“in two or more
successive sessions, and if, before the expiry of the session 1mmed1ate1y|

‘following the session - -the succeqswe sessions. aforesaid” shall be
substltuted.
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